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PRINCIPAL BENCH, NEW DELHI

Original Application No. 1193/2024

IN THE MATTER OF:

IAS officer at U.P-Uttarakhand border” appearing in the X L'_‘_K;/
Hindustan Times dated 26.09.2024

Versus

UPPCB & Ors ....Respondent(s)

AFFIDAVIT _ON BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN PURSUANCE TO THE
ORDER DATED 22.01.2025 PASSED BY THIS HON’BLE
TRIBUNAL

I, Sanjeev Kumar Singh, S/o Shri Lal Saheb Singh, aged about 38
years, presently posted as Member Secretary, Uttar Pradesh
Pollution Control Board (hereinafter UPPCB), do hereby solemnly

affirm and state as under:

That I, deponent in the official capacity mentioned above,

am acquainted with the facts and circumstances of the case

and as such competent and authorized to swear this affidavit.

That this Hon'ble Tribunal vide its order dated 26.09.2024
has observed that ‘the reply of the UPPCB in para 7 states
that there was no mining carried out in the area concerned

on the bank of river Dhela in Moradabad. Such a stand

tk
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appears to be contrary to the facts disclosed by the District

Magistrate, Moradabad. "

It is most respectfully submitted that in para 7 of
the Affidavit dated 13.01.2025, the UPPCB has merely
pointed out that Mining Officer, Moradabad has vide its
letter no. 456/Khanij/2024 dated 03.12.2024 informed that
no mining activity is going on the above mentioned area on
the bank of river Dhela in Moradabad. A true copy of the
letter no. 456/Khanij/2024dated 03.12.2024 from the mining
Officer to UPPCB is annexed herewith and marked as
Annexure R1/1.

Also, in para 3 of the Affidavit dated 13.01.2025, the
UPPCB has only pointed out that during the inspection
conducted by officials of Regional Office, UPPCB,
Moradabad on 11.11.2024 the mining of soil/sand was not

going on.

That the officials of UPPCB have again conducted the
inspection of the site on 17.02.2025. It is submitted that as
per records, the Board has granted consent to the following

three Project Proponents under the Water and Air Acts:

(i)  M/s Rajesh Kumar
Gata No. 365
Lease Area 3.919 Hectare
Village Kamalpur Mafi
Telsil Kanth
District Moradabad
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(ii)  M/s Pushpendra Chaudhary
Gata No. 3m, 4m, 5m
Lease Area 4.90 Hectare
Village SabalpurEhatmali
TelsilThakurdwara
District Moradabad

(iii) M/s RANVEER SINGH
Gata No 1,29,31 kh, Village - Mora Aihatmali,
(Leased Area 4.814 ha.)
Tehsil - Sadar, District - Moradabad,

A true copy of the consents granted to the above said three
Project Proponents are annexed herewith and marked as

Annexure R1/2 (Colly).

4. That a letter dated 05.04.2025 has been sent by UPPCB to
the District Mining Officer seeking details pertaining to the
nature of mining done by the violators, quantity of illegal
mining, number of days of illegal mining, market value of
illegal mining etc.

A true copy of the letter dated 05.04.2025 is annexed

herewith and marked as Annexure R1/3.

That the Office of District Magistrate, Moradabad (Mining
Department) has vide its letter dated 15.04.02025 provided
the information that Mr. Naimuddin S/o0 Anees Ahmad, and
Mr. Anees Ahmad S/o Mr Raisuddin R/o Dharampur Anga,

Bhojpur, Dharampur, Moradabad has done the illegal mining
of 300 cubic meter ordinary soil and has informed that in
~terms of GO No. 641(1)/86-2018-153(general) dated
28.03.2018, the royalty of ordinary soil is nil. A true copy of

5
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the letter dated 15.04.2025 is annexed herewith and marked
as Annexure R1/4.

That for imposition of Environmental compensation on
illegal mining the market value of ordinary soil was not
provided by the District Mining Officer Moradabad and
officials of Regional Office, UPPCB, Moradabad conducted
a visit and approached the soil contractors in District
Moradabad on 28.04.2025 and according to them the market

value of ordinary soil is approx Rs. 150/-per cubic meter.

That considering above facts, UPPCB vide its letter dated -
30.04.2025 has issued Show cause Notice for imposing the
Environmental Compensation of Rs. 1,50,000/- (Rs. One
Lacs, Fifty Thousand only) against the defaulters of illegal
mining namely Mr. Naimuddin S/o Anees Ahmad, and Mr.
Anees Ahmad S/o0 Mr. Raisuddin R/o Dharampur Anga,
Bhojpur, Dharampur, Moradabad.

A true copy Show cause notice dated 30.04.2025 is annexed

herewith and marked as Annexure R1/5.

That UPPCB has also issued show cause notice for imposing
the Environmental compensation against the defaulter
companies M/s Dev Yash Project and Infrastructure Pvt.
Ltd. (Raj Shyama Construction Pvt.Ltd.(JV)), 2-East west
(EW-2) Miyanwali Nagar Paschim Vihar, New Delhi,
110087 and M/s KCC Buildcon Pvt. Ltd., 5" Floor JMD
Empire, Sector B-2, Golf course extension road, Gurugram

Haryana-122102, Who have done mining of ordinary soil as

*
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mentioned in the previous report filed by District Magistrate
Moradabad before this Tribunal without obtaining Consent
to Operate from the Board. The Copies of Show cause notice
issued by UPPCB for illegal mining of ordinary soil at five
places are annexed herewith and marked as Annexure R1/6,

R1/7, R1/8, R1/9 and R1/10.

s

DEPONENT
VERIFICATION WIARY
NOIARY.- g
Verified at . L-\&Ck.n;v\)on this ..... \ -\.. day of May, 2025 that the

contents of the above affidavit are true and correct to the best of

my knowledge and belief and nothing material has been concealed

there from. [f{

DEPONENT
‘““ \60 Wam
and
ok 5= Ao
feq No. 50&3\‘.}%
NOOR '
Advocate & Notary '

Civil Caurt, uckm'

gagstration No. 1
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Annexure R1/2
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:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
202872/UPPCB/M or adabad(UPPCBRO)/CTO/both/M ORADABAD/2024 Date: 07/04/2024
To,
M/s
RAJESH KUMAR
Gata No 365,Lease Area 3.919 ha (9.68 Acres), Village Kamalpur Application Id-
Mafi, Tehsil - Kanth, District - M oradabad,Uttar 24833521
Pradesh, MORADABAD,244501

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to RAJESH KUMAR located at Gata No 365,Lease Area 3.919 ha (9.68 Acres),
Village Kamalpur Mafi, Tehsil - Kanth, District - M oradabad,Uttar Pradesh, MORADABAD,244501.
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA RAJESH KUMAR granted for the period from 03/04/2024 to 31/12/2026 and valid for
manufacturing of following products.

S |Product Quantity Unit

No

1 mining of Sand- Metric Tonnes/Y ear
62704 Cubic
meter/year

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.6 KLD Septic Tank

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
RAM Digitally signed by
RAM GOPAL

Date: 2024.04.13
GO PAL 10:55:06 +05'30'
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stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

SNo. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

S No. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of

Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as

per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
RAM  parter

Date: 2024.04.13
GOPAL 10:55:46 +05'30'
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9 246
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.This consent is valid for mining of Sand- 62704 Cubic meter/year at Gata No 365,Lease Area 3.919 ha
(9.68 Acres), Village Kamalpur Mafi, Tehsil - Kanth, District - Moradabad.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification No. EC22B001UP195028 dated
04.01.2022 and submit its compliance report to UPPCB.

3. If the lease agreement expires, then the validity of this CTO shall stand expired simultaneously with the
expiry of mining lease/Environmental Clearance.

4 .Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5.The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assetst+ Current

Digitally signed by RAM

GOPAL
RAM GOPA Date: 2024.04.13 10:56:05

+05'30'
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Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

6.Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7.Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

8.The domestic effluent 1.6 KLD shall be treated through septic tank/soak pit or provide mobile toilet
facility.

9.Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Ordinary Sand.

10.Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11.Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basisto the
Board.

12.All trucks, tractors used in transportation of Ordinary Sand shall be covered by canvas sheet to prevent
dust emission.

13.Water will be sprayed after loading activity (if Ordinary Sand collected could be dry condition)

14.The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16.Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
17.Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF& CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time.

18.Consent feesif revised, shall be payable by industry from the date of its applicability.

19.Industry shall comply with the relevant provisions of Environmental Laws.

20.1f closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. Digitally signed by
RAM RAM GOPAL

GOPAL  %imssy
Chief Environment Officer

Circle-7
Copy to:

Regional Officer, UPPCB, Moradabad to ensure the compliance of the conditions imposed in the consent

Digitally signed by RAM

order. RAM GOPAL 3212?;024.04.13

10:56:29 +05'30'
Chief Environment Officer
Circle-7
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UPPCE

m 4 Uttar Pradesh Pollution Control Board
. Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Eimall; Info@uppcb.in, Website: www.uppcb.com
200543/UPPCB/Moradabad(UPPCBRO)/CTO/both/MORADABAD/2024 Date: 07/04/2024
To,
M/s
PUSHPENDRA CHAUDHRY
Gata No 3mi, 4mi Smi, Leasc Area 4.90 ha (12.10 Acres), Village Application Id-
Sabalpur Aihatmali, Tehsil - Thakurdwara, District - 24325948
Moradabad, MORADABAD,244601

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to PUSHPENDRA CHAUDHRY located at Gata No 3mi, 4mi 5mi, Lease Area
4.90 ha (12.10 Acres), Village Sabalpur Aihatmali, Tehsil - Thakurdwara, District -
Moradabad, MORADABAD,244601. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

1. This CCA PUSHPENDRA CHAUDHRY granted for the period from 07/04/2024 to 31/12/2026 and
valid for manufacturing of following products.

S  |Product Quantity Unit

No

1 |mining of Sand- Metric Tonnes/Year
78400 Cubic
meter/year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility Discharge point
Domestic 1.6 KLD Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

i i i ioni duction has to be
reference to‘mﬂuent quantity and quality.In case of stoppage of functioning of STP, pro IDJIcg:I t:;::;r?ug ngiy o t

RAM GOPA L"ga():?zLDZAt.m.ls 10:58:34
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stopped immediately and this Board has to be intimated by fax/phone/cmail with a report in this regard to be
dispatched immediately.

(V) The treated sewage shall be reused in gardening as far as possible. T '
continuously so as to achieve the quality of the treated sewage to the following $

he STP shall be maintained
tandards.

lS No. | Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- o

1) The applicant shall use following fuel and install a comprehensive control system COﬂSlSlll:lg g
cquipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

f control

Air Pollution Source Details

S No. Air  |Typeoffuel| Stackno | Control Height of

Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 | 70 | 65 | 55 | S5 | 45 | 50 [ 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
Digitally signed by RAM

RAM GOPAL beezmoeonss

10:58:47 +05'30'
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14

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-

1.This consent is valid for mining of Sand- 78400 Cubic meter/year,Lease Area 4.90 hectare at Gata No
3mi, 4mi 5mi, Lease Area 4.90 ha (12.10 Acres), Village Sabalpur Aihatmali, Tehsil - Thakurdwara, District
-Moradabad.

2.Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SETAA) vide EC Identification No. EC21B001UP1 17638 dated
23.12.2021 and submit its compliance report to UPPCB,

3. If the lease agreement expires, then the validity of this CTO shall stand expired simultaneously with the
expiry of mining lease/Environmental Clearance.

4.Mining shall be done as per EC issued by SEIAA and directions given by Mining DepartmentJ’Dlstrlct
Administration. RAM ; gg’;t:ﬂy signied by RAM

/ Date: 2024.04.13
GOPAL ./ 10:59:00 +05'30" -
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5.The unit shall submit the latest copy of Audited Balance Sheet/C.A. Ccrtiﬁc?tc (Fixed A:SCIIS; fau‘:c;:
Asscts - Current Liabilitics) for verification of the Consent fee payable by the industry within 4
case CTO fee dues then it shall be submitted to the Board immediately.

6.Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. o
7.Unit shall not withdrawal ground water for any industrial activity without obtaining nccessary permission
from UPGWA.

8.The domestic effluent 1.6 KLD shall be treated through septic tank/soak pit or provide mobile toilet
facility,

9.Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Ordinary Sand. _
10.Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986,

11.Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board

12.All trucks, tractors used in trans
dust emission.

13.Water will be sprayed after loading activity (if Ordinary Sand collected could be dry condition)
14.The dust suppression measures like Water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16.Solid waste should be disposed in such

portation of Ordinary Sand shall be covered by canvas sheet to prevent

manner, so that no water, air and soil pollution takes place.
17.Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
to time,
18.Consent fees if revised, shall be payable by industry from the date of its applicability.

19.Industry shall comply with the relevant provisions of Environmental Laws.

20.If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. —
igitally signed by
RAM RAM Gém
Date: 2024.04.13
GOPAL 10:59:14 +05'30'
Chief Environment Officer
Circle-7
Copy to:

Regional Officer, UPPCB, Moradabad to ensure the compliance of the conditions imposed in the consent

Digitally signed by
order RAM _RAgM GOP:JL

GOPAL sy
Chief Environment Officer
Circle-7
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Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phore 08223770028 2700831, Fan 0831 1700764, Fenatl: infoiduppeh in, Webaite. www uppeh com

g Uttar Pradesh Pollution Control Board
L

Category : RED " Application 1d : 30669540
234228/ UPPCB/Moradabad(UPPCBRO)YCTO/Moth/ MORADABAD/2025 Date: 21/04/2025
To,
M/s
RANVEER SINGH

Gata No 1,29,31 kh, Village - Mora Athatmall, Tehsil - Sadar, District - Moradabad, Uttar
Pradesh, (Leased Area 4.814 ha.) MORADABAD,244001

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to RANVEER SINGH located at Gata No 1,29,31 kh, Village - Mora Aihatmali,
Tehsil - Sadar, District - Moradabad, Uttar Pradesh, (Leased Area 4.814 ha.) ,MORADABAD,244001

. subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA RANVEER SINGH granted for the period from 21/04/2025 to 31/12/2029 and valid for
manufacturing of following products.

S  [Product Quantity Unit
No

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent I Quantity(KLD) | Treatment facility Discharge point

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately. Digitally signed by

RAM | RAM GOPAL
Date: 2025.04.24
GOPAL 12935 0530
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Air Pollution Source Details

S No. Air | Type of fuel Stackno | Control
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Source
Emmission Quality Standards
S No. l Stack no Parameters
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s, If the unit uses the ground water and requires the permission from S(}.WNCGWA for water al?;n:cn:n
then the industry will have to obtain No objection certificate for nhfumclmn of ground watcr'. Itdw; e :hc
responsibility of the industry to comply with the various cun.dllion? ‘of the'NOC obtafnc romk dc
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:- . o th
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit. _

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1- This consent is valid for sand mining project of ordinary sand mining 77024 cubic meter total area 4.814
Hetare at gata number 1, 29, 31 Kha at village Ehtadmali , Sadar, Moradabad

2- The project proponent shall comply with the conditions imposed in the Environmental Clearance issued
by State Level Environment Impact Assessment Authority, Uttar Pradesh vide letter dated 07.05.2023

3- Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

4- Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of sand/morrum.

5-Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

6- Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and shall submit details of Hazardous waste disposal in Form-10.

RAM GOPAL s oo sosso


aoramitkumar@gmail.com
Typewritten text
19


257
20

7. Washing process of minerals shall not be permitted.
ntral Pollution Control Board

8- Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Ce
and UPPCB for protection and safe guard of environment from time to time.
9- Consent fees if revised, shall be payable by industry from the date of its applicability:
10- Industry shall comply with the relevant provisions of Environmental Laws.

11- If closure order is issued by CPCB or UPPCB against the unit, then CTO iss
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

ued earlier will remain

order. Digitally signed by
RAM | RAM GOPAL
Date: 2025.04.24

GOPAL "/ 11:30:23 40530’

Chief Environment Officer

Copy to:

Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent order
Digitally signed by RAM

RAM Go P AL g(::;&s.m.ﬂ

" 11:30:37 +0530'
Chief Environment Officer
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Litestyle for
ot Wo- H-27595 /-7 /0.A. No. 1193/2024-25 fetiap— 30.04.2025
. gofad
1.0 I IER T A g,
Frare Ao ewfqR st v Hong enfe TRIEATE |
2. A TG T3 o orfr o g A g,
Frareit o entqr s o WIS iR HR7eTaTe

H0-0591 2485594

ﬁw—mﬁuv@aaﬁamﬁmmaﬁwom—

1183 /2024 News item titled “Illegal minor
attempt to run over traince IAS officer at UP, Uttrakhand border” appearing in The Hindustan
Times ¥ TR Iy Ry ’ £ s

1@ 22.01.2025 % wiRg amei @ CEUICE |
Hﬁqjﬁaﬁi‘rﬁa%ﬂﬁnﬁ%ﬁaﬁl ™

m%mmaﬁﬁmmaﬁomﬁw—

minor attempt to run over trainee IAS officer at UP, Uttrakhand borde

RS amewr fstiw 22012005 @ G 3 e 2

Yo7 In respect of the aforesaid illegal mining not only the penalty by the Mining

Department is required to be levied and those involved in the illegal mining and attempted attack are

Pprosecuted, the State Pollution Control Board is also required to levy environmental

compensation upon those who have caused damage to the environment by indulging in such illegal
sand mining. ...."

Ig & A ey gre 3H0T0 FEAT—1193 /2024 News item titled “Illegal minor attempt to

run over trainee IAS officer at UP, Uttrakhand border” appearing in The Hindustan Times ¥ qIR@ 39T
22012025 & U ¥ & BRIET Soso T P &1, WIEEE @ 93 R 05,

1193 /2024 News item titled “Illegal
r” appearing in The Hindustan Times &

mmﬁa@—%ﬁaﬁym,wm . SUE—HRISEE §RT TR &I T
a9 B e ey fiedt @ @ fear w2 e

T8 f& A s sRa sifewor grr alovo weEar—aso /2015 National Green Tribunal Bar

Association Vs. Virendra Singh (State of Gujrat) & Ors. ¥ IR ey e 26.022021 & UTer i
DRT YgEO PO A 11.062021 ERT wateRer (wvern), SRR, 1986 A yRI—5 B s
Development of mechanism for assessment and recovery of compensation %g R fbar =l

mﬁéﬁ%wﬁmwﬁwmﬁmmmw%@m
&Tﬁ'ﬂlﬁ"f T gy § R @ T AT eI 29.01.2020 IMdH Recommendation on scale of
compensation to deal with the cases of illegal sand mining '3[ aﬁfﬁ Approach-2 H ATAR q'ﬂﬁi'uh?] &lﬁﬂ&ﬁ G|
o &g Frefefta g fFrifa fear mr 2

EC= Dx (1+RF+DF)

Where,

D- Market Value of illegally mined material,
RF-Risk factor,
DF- Deterrence factor

S 01
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EC= 150 x (I+1+1)
EC= Rs. 450 per Cubic meter,

EC (for 300 cubic meter illegal mining) = Rs. 1,50,000/- (Rs. One Lacs Fifty Thousand only)
AT S B g vy 80 AT ST gRa efdraRer T aioto HRTT—1193 / 2024

News I:tEl'l'l titled j‘lllega_l minor attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in
The Hindustan Times ¥ RS amer e 22.01.2005 & iR amdst & U # W9 JRIEETe ¥
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- e (Foswygo—2), frgmash TR,
af¥ew faErR, ¢ fisi—110087

Hrarsel H0—011—47657309

Ay — W WIS R ST g aflogo w1193 /2024 News jtem titled “Illegal
minor attempt to run over trainee IAS officer at UP, Uttrakhand border™ appeariug ;}'
The Hindustan Times ¥ U@ amey fa=ii® 22,01.2025 Y
ﬁqmﬁwhwﬁuﬁmﬁmﬁﬁmﬁﬂ?ﬁ*‘mqm

7% 5w s eRa afyewer gR 87ot0 @—1193 /2024 News item titled

“Illegal minor attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in The
Hindustan Times 3 TTRE ST RAIS 22012025 B GaTa 37 Fefad Ly .

“....7. In respect of the aforesaid illegal mining not only the penalty by the Mining
Department is required to be levied and those involved in the illegal mining and attempted attack are
requived to be prosecuted, the State Pollution Control Board is also requived to levy environmental
compensation upon those who have caused damage to the environment by indulging in such illegal
sand mining. ...."

8 6 I SRR g7 l0Y0 E—1193 /2024 News item titled “Illegal minor
attempt to run over trainee [AS officer at UP, Uttrakhand border” appearing in The Hindustan Times /
qﬁuﬁﬁmﬁmﬁzr.ogzozazﬁmﬁﬁﬂmﬁmmmeﬂﬂwﬁf
Wmuuaﬁafﬁfa%ﬁﬁwwmwmﬁﬂﬁm.ouo%ﬁm HTE
&) ol ¥ MeT Wo— 33/09710 TIIR, I 0~ 34,/02375 BACIN Wd el W0
244 /02447 BISIR U WA qS, g, Tedie [ex, RIGEIE # 30000 HEWRO
ﬁaﬁzﬁw%@nﬁﬁhmmqﬁﬁﬁmaﬁﬁ%mmﬁmﬁaw
2 BT UF & Gerd 1 D w6 A Gord £

7z 5 A s gRa @ gRT Sfoo 360 /2015 National Green
Tribunal Bar Association Vs. Virendra Singh (State of Gujrat) & Ors. A qife areer 21 26.02.
2021 @ U H B FgEOT RV 1€ 11.06.2021 &I yafaer (Evevn), sfdfaH, 1986
#] YRI—5 @ 3=7d Development of mechanism for assessment and recovery of compensation %ﬂ
R frar T 2

wﬁéﬁ%ﬁmﬁﬁﬂmﬁwm@‘ﬁéﬁﬁﬁmaﬁawﬁg
WWE&W«H&W&WWW&M.MOW

Recommendation on scale of compensation to deal with the cases of illegal sand mining ¥ gffd Approach-2

%mmmﬁmﬁmwﬁmmw%—
EC= Dx (1+RF+DF)
Where,
D- Market Value of illegally mined material,
REF-Risk factor,
DF- Deterrence factor

R (111
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W 6 S@ waww 3 oy gy war @ bk fed o W yd Sy SgueT R
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e @ W WISl TEl %) T R ST Risk factor T4 Deterrence factor @1 e A
P 01 T4 01 & Iy foram ma B

U 6 SRR @5 Ggu Preror @i gy oy @ &t efdgff @
TR (AR A T Arrelfe RBAid 20012000 3 affg Approach-2 @ AR yafavdig
&gl @ o Frerag 8-

EC= 150 x (1+1+1)

EC= Rs. 450 per Cubic meter.

EC (for 30000 cubic meter illegal mining) = Rs. 1,35,00,000/- (Rs. One Crore Thirty Five Lacs
only)

. ¥ IW I ST W g A wstg gRa afwemr ERT a0%0
&1—1193 /2024 News item titled “Illegal minor attempt to run over trainee IAS officer at UP,
Uttrakhand border” appearing in The Hindustan Times # UrRd amaer famid 22.01.2025 ¥ wii¥d
ST T SqUrer § TG RS A Y T oy fed @ @ 3 weW e @
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qar 3§

Ho T T HNEE QU FBRgdER Wofeo,
(X191 ¥ FRgaes wofdo (Slodio)),
-3 e (Fos=ygp-2), MaTEeh TR,
gf¥ay fer, ¢ Reeh—110087

Hrqrsel §0—011—47657309

fvg — A s B8R @R gRT 300 HEAT—1193 /2024 News item titled “Illegal

minor attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in

The Hindustan Times # urRd amew feid 22012025 # wilRd
FquTer ¥ yafaxefta afmlf aftrifa 5 s @ A6 7

I8 & A oS BRa AfSeRer g1 SMov0 WRAT—1193 /2024 News item titled
“Illegal minor attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in The
Hindustan Times & IR 3M3¥ f3A(@ 22.01.2025 & GHTa 37 fFeiaq &—

“....7. In respect of the aforesaid illegal mining not only the penally by the Mining
Department is required to be levied and those involved in the illegal mining and attempted attack are
required to be prosecuted, the State Pollution Control Board is also required to levy environmental
compensation upon those who have caused damage to the environment by indulging in such illegal
sand mining. ...."

I8 & A @R gRT afovo HET—1193 /2024 News item titled “Illegal minor
attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in The Hindustan Times kil
ud IRT ey fadid 27.09.2024 % AuTer § RAHRPR), ARIT@E §RT A0 HfABROT H
SRR AU o F affa ¥ 6 @I g SR RieTaTe gR1 AT 12.122024 | 01 A
B orafdy ¥ TMTET THo— 146 /0.4460 TATIR, MET HO— 35/ 1.6260 BICIR, ST HO— 36 /0.
6062 BICHR, TTET Wo— 67 /0.7180 BICIR YT TET HWO— 106 /0.7170 TICIR UTH Wrafsar
g, FETATC, TEdlel WX, HRIREE § 70000 €9 AeX WMRY A & wHA gq @siT
A amgs uer H frfa @ g 21 o fERer ¥ g WeEe @) SR 99 @ Haed
1% w9 ¥ da 2|

ag for ww U B8R Ifdawer gRT Mouo 360 /2015 National Green
Tribunal Bar Association Vs. Virendra Singh (State of Gujrat) & Ors. 7 wRa ey fesid 26.02.
2021 @ IUIEH H Dwd FGHUT FREFUT A1 11.06.2021 §RT qATaRYT (wWRern), AfdfaH, 1986
P YRI—5 & FwTd Development of mechanism for assessment and recovery of compensation %@

R fmm a2 |
Sqn Al @ agmd A P uguy e a8 R el W1 oRy @W &g
mgfexdity gfgft & wew d R @ T AreRier e 20012020 #idew

Recommendation on scale of compensation to deal with the cases of illegal sand mining ¥ aftfa Approach-2
B AR gafareiry afagfd @ o & FefaRea g3 FriRa fear mr -

EC=Dx (1+RF+DF)

Where,

D- Market Value of illegally mined material,

RF-Risk factor,

DF- Deterrence factor
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P SRFRI, 1981 TR & s @ e wwAf) Wi T DT 8,
& yufarfa s @ m@?ﬂﬂ 2l s i 2
ge f& ey srfad Sodo ygyur frasv ard, frierdrd @R : e
st RFFT SdeR) @ AR [ B wEe g o @ ) R SR 1P
Wﬁﬁﬁmﬁwwﬁo—ﬁo/—mwﬁmﬁaﬁmmwmw
A% O wealy wra 78 @ 1A & 3 Risk factor Td Deterrence factor # Ffmad 7
T 01 TG 01 & IwY forar AT B |
T R SR SR S P g ol @ g wafeeda el @
T & SR ) T ArTeRier Rl 29.01.2020 & affd Approach-2 @ SRR G
aifergfel oY o freaq -
EC= 150 x (1+1+1)
EC= Rs. 450 per Cubic meter. .
EC (for 70000 cubic meter illegal mining) = Rs. 3,15,00,000/- (Rs. Three Crore Fifteen Lacs
only)
mmaﬁm@agmmgﬁasﬁ%wm@om
T@T—1183 /2024 News item titled “Illegal minor attempt to run over trainee IAS officer at UP,
Uttrakhand border” appearing in The Hindﬁrus].l::'%r;j T%esazu%ﬁiﬂ%ﬁjﬁ %§22£;§025 # mﬁ;
A P HAE H WIS AXIerEe H 4 SR
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§-9e a8 €- tender@kccbuildeon.co.in
frvg — ai wsfra eRa e gT allogo WEAT-1193 /2024 News item titled “Dlegal

minor attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in
The Hindustan Times ¥ Wik AR fAAI® 22012025 ¥
U ¥ vafaxofy aRgRl sfrife R o @ bda 71

T8 & aie wsi gRa oo g allogo GET—1193 /2024 News item titled
“Illegal minor attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in The
Hindustan Times ¥ TIRT aMa¥r 1% 22.01.2025 B T e Fraq 8—

“wee?. In respect of the aforesaid illegal mining not only the penalty by the Mining
Department is required to be levied and those involved in the illegal mining and attempted attack are
required to be prosecuted, the State Pollution Control Board is also required to levy environmental
compensation upon those who have caused damage to the environment by indulging in such illegal
sand mining. ...."

I8 fF Ay aifawor g1 3l0Q0 WEdT—1193 /2024 News item titled “Illegal minor
attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in The Hindustan Times H
qd aRa W AT 27002024 B AT # RGN, GREEIE ERT Ao SHfSwROr #
TRR O A F afa & fF @ ST WS RISTETE G faETe 02.01.2025 W 01 AE
P o@fy ¥ TMer Wo— 1209,/0.8300 AR T AT Ho— 1208 /0.7600 IR UH AT
W.as@aw,wﬁﬁsmoowﬁawwﬁaﬁzbwagwm
MU uer ¥ frfa @ ¢ 2| H0 ARAERT F G Gerid B BN UF B Hoawd 1 B
g § Hord ¥ |

T 5 a9 Uy eRa sftieRer §RT efovo Ww@—360 /2015 National Green
Tribunal Bar Association Vs. Virendra Singh (State of Gujrat) & Ors. 7 kg e A% 26.02.
2021 & FUEH F D T T 9 11.06.2021 GRT wfaRor (wiReron), AfRfrEH, 1986
F YRI—5 @ 37 Development of mechanism for assessment and recovery of compensation %@

fordfra fmar a1 21 }

e fedl @ agwd H Iy ug e 98 Rl gN ely @ 9
ey afagf & wag # SR # T AelfE e 20012020 WEE
Recommendation on scale of compensation to deal with the cases of illegal sand mining ¥ affa Approach-2
B IR qafavig aftrgfel @ o =g FefaRe g FeiRa fear mr 8-

EC=Dx (1+RF+DF)

Where,

D- Market Value of illegally mined material,

RF-Risk factor,

DF- Deterrence factor
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S P TEERY ure € A T ® 3 Risk factor U3 Deterrence factor @Y e A
FHI: 01 U4 01 B foram mam 21
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W ¥ dAR A T ArTeffeT fRiE 29.01.2020 § affa Approach-2 B HTAR
gl &Y T freag 2

EC=150 x (1+1+1)

EC= Rs. 450 per Cubic meter.

__EC(for 31000 cubic meter illegal mining) = Rs. 1,39,50,000/- (Rs. One Crore Thirty Nine Lacs
Fifty Thousand only)

‘ m:wﬁmmgqmwﬂﬂgﬁﬁmmmw
HEAT—1193 /2024 News item titled “Illegal minor attempt to run over trainee IAS officer at UP,
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AT F AU § TIE R ¥ Y T oy fedl B @ 8 WM ofien @
IFAIGAIIRIT §0—1,39,50,000 /— (F0—TF kg SwTel TRE TH BOIR ArF) H IRy
&fog SRR R o ¥ FreTgER FRor el Afew o e S -

“gg f& e Wo— 1209 /0.8300 FRIR TG LT Fo— 1208 /0.7600 TICIR UM NI
TS, TERilel Wer, YRISEIE § Aoy 9 ¥ weAy e fRy A 31000 €9 AR B G
5 W & e @i 7 Ao Boodo Resa mMofdio, 5 @ T, NOTHOL0 TR,
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fwa — wrra wfia R sftravor g allogo HET—1193 /2024 News item titled “lllegal
minor attempt to run over trainee IAS officer at UP, Uttrakhand l_;order” appesring
The Hindustan Times ¥ WIRA IRw fesi®d 22.01.2025 i
e ¥ wataoi afRf sRRfE fed W @ Wde 7

g & A sy eRa afeur gRT Slogo HEa—1193 /2024 News item titled
“Illegal minor attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in The
Hindustan Times ¥ TR amae A% 22012025 & GawTa a7 fFetaq 8-

“.eo7. In respect of the aforesaid illegal mining not only the penalty by the Mining
Department is required to be levied and those involved in the illegal mining and attempted attack are
required to be prosecuted, the State Pollution Control Board is also required to levy environmental
compensation upon those who have caused damage to the environment by indulging in such illegal
sand mining. ...."

g & A9 AR gRT afi0Y0 |&AT—1193 /2024 News item titled “Illegal minor
attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in The Hindustan Times H
7d oiRa sy fAie 27.002024 & 3urer § RPN, GRS ERT A0 JAfRDHOr H
IER AU 93 F affd ¥ 5 @eE ST WU AREEE g fRAE 02.01.2025 ¥ 01 AR
B I ¥G M Ho— 721,/0.8420 RIRIR UMW ey IR, TEd AR, GIEEE F 16000
o Hiex 9mRe el & @9 =g AT ot v ue # fanfa @ g 2| W0 SifEreRe
# IR HelE B BRI UF B HAWD 1 D W H G ¢ |

I8 & a=im usim 'R afeRor gRT aNovo E=T—360 /2015 National Green

Tribunal Bar Association Vs. Virendra Singh (State of Gujrat) & Ors. ¥ UIRT 3Meer fe=i® 26.02.
2021 B IS H Dewid Hguor R0 4TS 11.06.2021 FRT wataRvT (wRewn), ffaH, 1986

P YRI5 P =Ta Development of mechanism for assessment and recovery of compensation

R far T 2

v s @ ogen ¥ B e e 9 W el gRr oty @ g
iy afgd & wew # Gar @ T Amelfer Reie 20012020 e

Recommendation on scale of compensation to deal with the cases of illegal sand mining A gftfe Approach-2
& orgeR gataxity aifgft @1 o e Frafaftd g PuiRa fean -

EC=Dx (I4+RF+DF)

Where,

D- Market Value of illegally mined material,
RF-Risk factor,
DF- Deterrence factor

........................ H0Y0S0
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EC= 150 x (1+1+1)

EC= Rs. 450 per Cubic meter.

EC (for 16000 cubic meter illegal mining) = Rs. 72,00,000/- (Rs. Seventy Two Lacs only)
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favg — wrere wsfa e sifrewor g Alogo HET—-1193,/2024 News item titled “Illegal

minor attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in
The Hindustan Times ¥ wiRd @y faie 22.01.2025 ¥ uila
agure ¥ yafavefm sl s 52 o & w6 7

T8 & A i BRa airever gRT oo WET-1193 /2024 News item titled
“Illegal minor attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in The
Hindustan Times # WIRa 3w i 22.01.2025 & Geivra 39 Forera 8-

“weon?. In respect of the aforesaid illegal mining not only the penalty by the Mining
Department is required to be levied and those involved in the illegal mining and attempted attack are
requiired to be prosecuted, the State Pollution Control Board is also required to levy environmental

compensation upon those who have caused damage to the environment by indulging in such illegal
sand mining. ...."

g o A @R g1 $ov0 ERE—1193 /2024 News item titled “Illegal minor
attempt to run over trainee IAS officer at UP, Uttrakhand border” appearing in The Hindustan Times L
T URT e AT 27.00.2024 B arqurer ¥ frenfen), RIEEE ERT A0 AEROr
TR 9 9 # G B @ ST WU qRIerETG g R 02.01.2025 § 01 HWE
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T8 & A It s SRR gRT afiovo WwAT-360 /2015 National Green
Tribunal Bar Association Vs. Virendra Singh (State of Gujrat) & Ors. A Uik ey fesiie 26.02.
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Pl YRI-5 B AT Development of mechanism for assessment and recovery of compensation %@
R o mar 2
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Recommendation on scale of compensation to deal with the cases of illegal sand mining ¥ aftfa Approach-2
P AR TaieReg &gl @ 7o B g FeEfeRea wm PR fear mr &-

EC=Dx (1+RF+DF)

Where,

D- Market Value of illegally mined material,

RF-Risk factor,
DF- Deterrence factor
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EC= 150 x (1+1+1)

EC=Rs. 450 per Cubic meter. )

EC (for 48000 cubic meter illegal mining) = Rs. 2,16,00,000/- (Rs. Two Crore Sixteen Lacs

only)
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List of Ordinary earth mining leases in District Moradaba_o -
b

St.
nNo
Q1

73!
32 02
732
o4

M/s

' Devyash Project & )

Name of Lessee
!{
;. KCC Buildcon Pvt.
Infrastructure PvL. Ltd.

Devyash Project &
Infrastructure Pvt. Ltd.

f~7|/'s. KCC Buildcon Pvt.

5. KCC Buildcon Pvi. Ltd.

Ltd.

Ltd.

Village | Tehsil
. 1
Rani Nagal Sadar
| Dilra Raupur Sadar

Khavdtya Bhood ' Sadar
Ahatmali

Khavdiya Bhood Sadar
Ahatmali

Uttarﬁpur | Sadar

Bahlaulpur

|
|

| 1205/0.8300 Hec.
1208/0.7600 Hec.

. 244/0.2447

721/0.8420 Hec.
33/0.9710 Hec.
34/0.23 75 ree.
Hec.
146/0.4460 Hec.
35/1.6260 Hec
36/0.6062 Hec.
67/0.7180 Hec.
106/0.7170 Hec,
529/0 8880 Hec.
814/1.4890 Hec.

éa"‘c'a no/ Area

 02-01-2025 (1Month

t Q2-01-2025 (1Month)

| 02-0

02-0

2-2024 (1

: Yalidity Period

1-2025 (1M
1=2020 (1

Month )

s-jr)z';(1;\']o )
n)

Month)

Quantity

4 A5

S EOLOLE

. Teln
T

30000

F3040

45000
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